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Company has also uploaded details of the membears whose shares JONJUA OVERSEAS LIMITED T2 |Classes of crediloes, I any, under [NA

has not been claimed for the past seven consecutive years, are dua o
be credited infavour of [EPF on February 23, 2025.

_ : clause [b) of sub-saction (6A) of
ar&hh%thm to hﬁ_trgnﬁferred to IEPF, under the Investar Section on the Registered Office: 545, Jubilee Walk Sector 70 Mohali, Chandigarh Sector 71, Rupnagar, S.A.S. Nagar (Mohali), Punjab, India, 160071; 5:;?;.31 212::5.-:3;;37;.-:. ||1;|5‘J
WELENE MWK, BInGIT Be. COm . Contact Person: Ms. Vaishali Rani, Company Secretary and Compliance Officer; Tel No: +91 9872172032 irianim resciuton profiessions)
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i 1 I me Trees
amount/shares being transfarred to IEPF, NOTICE OF RECORD DATE EF?,E‘E LTH;:IM ; T
Members may kindly note that no ¢laim shall lie against the Company Pursuant to Regulation 42 of SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 and vide resolution dated 14, |{a] Relevanl Forms and weblink: hlips:ibbigovimentonsdowniaacs
i ha sk - ol i I h November 21, 2024, passed by the Board of Directors of the Company, Notice is hereby given that the Record Date for determining ik Daladls ol audhrioed 1I"1r! Irgahoensy and Banknupley Boand al Indi [BEI)
:‘:ﬂnf‘;?‘;lir:‘ll?gr?é::‘;! ﬁ;gieing}éﬁhg; I?r'lr;;re;ati:;I?ﬁgg;;?;gﬁﬂsk}ng ;g;e.s of shareholders of the Company eligible to apply for the Rights Equity Shares in the Rights Issue shall be Friday, November 29, repredentalives ere avalabie ak L:r:ﬁ:fﬂlﬁfj:ﬁm“ﬁf Mariat, Canraught
an application to |IEPF as per the pracedure outlined in the Rules. For Jonjua Overseas Limited Notice & hesey gfven that the Nasonal Company Law Trinunel nas ordered the commencement of a
In case members have any query on the above matter, they may On behalf of the Board of Directors :.:ur:an:e.ur:EJ:-'.'em:yrE:=.|::u|r:|namn:esﬁafheHmﬁlea:lr-I"r-'.a1|=. Limited on 1'§|hm-.-emte-.'2[‘r2&.
contact the Company's Registrar & Transfer Agent, Link Intime India Sd/- T"“f":,“"_"“";"”""l IR E (M LTI, T8 el e AL 1 L M et A oot o
Private Limited, Unit: LTIMindtree Limited, C-101, 247 Park, Date: November 21, 2024 Ms. Vaishali Rani "3;;1;'3;’ fnrﬂl O oSN IS R VRSN A R g
LBE. Marg, Vikhroli [W:l, !.'ﬁumha.l - 400083, T - D22-49186000 Place: Mohali, Punjab Company Secretary and Compliance Officer -.|.'|‘IH rrIBI'I:'-EI-:L:!'E'ﬂill.'fE5113||E|i|:l'1lll1lllzirt.|air!1-5.u.'f-‘|pll:u:[.‘]'.'El:ElI.'-ll'l:lrJ':mﬁ'"'E':'"I!" M olhar creditors may
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Angna Arora E D E LW E I S S Submisskanaf false armisleading practs of claim shall sfract penaties
Company Secretary Placa: Mumbai
Place: Mumbai and Compliance Officer Date: 23nd November 2024 Name: Rohit Ramesh Meh
Date: Movember 22, 2024 ACS-17742 MUTUALFUND e o
Edelweiss House, Off C.5.T Road, Kalina, Mumbai — 400098
IN THE NATIONAL COMPANY LAW TRIBUMAL, .
NOTICE
MUMBAI BENCH FORM G
C.P (CAA)/193/MB/2024 IN CA(CAA)/24/MB-IV/2024 RECORD DATE FOR DISTRIBUTION UNDER INCOME DISTRIBUTION CUM CAPITAL WITHDRAWAL OPTION (IDCW OPTION) '”:TH"'“‘;IDN mgﬁﬁgEgﬁ?ﬁf%NgfﬂﬁggH
|t the matter of the Companies Act, 2013; NOTICE is hereby given that Edelweiss Trusteeship Company Limited, Trustee to Edelweiss Mutual Fund, has approved declaration of OPERATING IN VARIOUS SERVICES UNDER THE REAL ESTATE
AND IDCW Options under the following Schemes of Edelweiss Mutual Fund, as per the details given below: SITE VISIT AND EHEHE‘EHMEEL:ESLEI:E:EFE}?S: :fﬂlﬂg%PEHATID-N IN INDIA
In the matter of Sections 230 to 232 and other applicable {Under sub-regulation {1} of regulation 364 of the Insohency and Bankrupicy Board
provisions of the Companies Act, 2013 and rules framed thereunder: NAV per unit Eace of India {knsolvency Resolution Process for Corporate Persons) Regulations. 2016)
Amou RELEVANT PARTICULARS
AND Name of the SI:hEMEfFlHﬂfUFﬁH |Dcl:|'tnf Hg;::d Hﬂ#:l:'!;:r 19 Value 1. [Mame of the corporate debior along | 4B Networks Private Limited
Sterlite Technologies Limited (Demerged Company’) and : CIN No - U73100MH2020PTC349457 |
STL Networks Limited ['Resuiting Company’) and their respaclive | Edelweiss Balanced Advantage Fund - Direct Plan - Monthly IDCW Option 0.18 2722 2. |Address of the registered office 4" Floar, Gayatres Plaza, run.'le-.rlﬂnﬁ-::l.i
Shareholders and Creditors (‘Scheme?) = Bandra (W) Mumbai Mumbai City MH
| Edelweiss Balanced Advantage Fund - Regular Plan - Monthly IDCW Option 0.18 %2257 | 400050 IN
STERLITE TECHNOLOGIES LIMITED, a 5 - | 3. [URL of website Website of the Corporale Debtor s
company incorporated under the Companies | Edelweiss Equity Savings Fund - Direct Plan - Monthly IDCW Option 0.08 T“ﬂ:“'!’a X 15.3653 not available.
' ' inp gl i i | November 26, | -| £10.00 4. |Details of place where majority of fixed | Mumbai
;ﬂfi:!rlgf-'?uﬁulr] g;ndgréﬁsr‘.ﬁ:ﬁ?ﬁiﬁd E;f;:;;;r?:&ﬂ d | Edelweiss Equity Savings Fund - Regular Plan - Monthly IDCW Option 0.08 2024+ % 141768 assels are Iocater
9, STS 12/1, Pune, Maharashtra 411001, India ., First Petitioner Company/ | | | Edelweiss Aggressive Hybrid Fund- Regular Plan - IDCW Optien 0.17 % 27.61 - L’:;‘u':'zd capacity of main products/ | Not Applicabie
CIN: L31300PN2000PLG202408 Demerged Eumpa:zgr - I I f Duaﬂl-r and value ol main products’ | Quantity: Mol applicable I
'Edelwe-sa Aggressive Hybrid Fund- Direct Plan - IDCW Option 0.17 13318 LR it e TR msome fhien
STL NETWORKS LIMITED, a company | MRS AT Liia vt sheyicnds ks cour (oot A
Incorporated under the Companies Act, 2013 Pursuant to payment of IDCW, the NAV of the aforementioned IDCW Uphuns of the Schemes will fall to the extent uf payout am:l Vi o ran'sznm E'.:'EJ
having its Registered Office situated at 4th statutory levy, if any. 7. [Number of empioyees | workmen No employees al present
;l.?gr'_lgﬂdrgj ;ﬂéllﬂﬁ:‘;ﬁ Efr?ﬂ;ql?]g‘?aiia c ! *Distribution of the above |DCW is subject to availability of distributable surplus as on the Record Date and as reduced by the amount of B, |Further details including last available| Email request e L ml
i UT:I?EIIU;F'T-J:‘EEEIPL{; GG ; - ... oecond PF?W'EI'IHIEF Eélmllﬂﬂﬁf-' applicable statutory lewy, if any. Considering the volatile nature of the markets, the Trustee reserves the right to restrict the guantum of IE':T::I;E::'“E? ;"!r:‘:irt?gm:?i GNPSOS M S0m
o Slling:Sampany IDCW upto the per unit distributable surplus available under the Schemes on the Record Date in case of fall in the market. svallabie Al AL
- HDEE::E UFPE::.-HHIHEE:]F SEDH'IF#LH:;EHE;:;_ PETITIrDH . **ar the immediately following Business Day If that day is a Non-Business Day, 9. |Eligibility for resolution  applicants Elmall Ir;rquﬂsl ﬁ{saml tn::i:!
Dmpany eme Petition under Sections o and other applicable - . = ; 3 - under section 25(2)(h) of the Code is|cirp.dbnetwor gmail.com
provisions of the Companies Act 2013 for sanctioning the Scheme of All L.In1.t holders whose name appears in the Regfsfer of Unit }'.u-;:.lder':r. of the aforementioned IDCW Options of the Schemes as at the close availabte al LRL-
Arrangement bietween Sterfite Technologies Limited (Demerged Company') and of business hours on the Record Date shall be eligible to receive the IDCW so declared. 10.[Last date tor receipt of expression of] Saturday, 7 December, 2024
= ; : : Finich interest
STL Networks Limited (Resulting Company’) and their respective Shareholders Investors are requested to take note of the above. L —
& e P Dt f | I list off Thursday, 12 De b, 2024
and Craditors ("Scheme) presented by the Petitioner Companies on 20 August For Edelweiss Asset Management Limited pm:p:m,is::}mfm‘f:aﬁﬁ::ﬂﬁm i Sini—
2024 and was admitted vide order dated 11 October 2024 by the Hon'ble (Investment Manager to Edelweiss Mutual Fund) [[12|Last date for submission of chjections | Tussday, 17 Decambes, 2024
Mational Company Law Tnbunal, Mumbai Bench ('NCGLI"). The said Company G/ to provisional list
achema Petibion is fed for heanng before the Hon'ble NCLT on 5 December Place * Mumbai Radhika Gupta 13, malalc;;r lsue ::r final list of prospecive| Friday, 27 December, 2024
i 1 resciuiion sppacanis
itk I}FSI’_'IDI'I.ﬂIEI’EEﬂEI’. : : . Date : November 21, 2024 Managing Director & CEO 14|Date  of issue of information 'I;-'Ic-n-:lay. 30 December, 2024 L
if any person concerned is desirous of supporting or opposing the said (DIN: 02657595) e b e S )
Company Scheme Petition, he/she/it should send to the undersigned Authorized request for rfrsﬂmmn ; pla[*aﬂ to
Representative above mentioned address, the notice of his/herits ntention Far more information please contact: - F‘“'EF'E'““": dpitiiin o e o
signed by him/her/it or his/mer/its advocate, not later than 2 (Two) days before Edelweiss Asset Management Limited {Investment Manager to Edelweiss Mutual Fund) -% ; Eﬁ;z: Er:-;-;-l = EL:mTT;;?ﬁ Efu:f:ﬁ:jiigu::f::i
the date fixed for the h.EHr'ir‘-lg IEI[ the Petition. Where any person concemmed f:EEI-'iS CIN: UB5991MH2007PLC173409 ok vt i B b
to 0ppa3e the aforcsaia peition, the g.m"'nds of apposition or a copy of affidavit Registered Office & Corporate Office: Edelweiss House, Off C.5.T Road, Kalina, Mumbai - 400 038, Date: 22" November, 2024 : Sd/-
in that behalt should be furnished with such notice. & copy of the Company Place: Mumbai For 48 Networks Private Limited
A . R, i 4 Tel No: +91 22 4097 9737, Toll Free No. 1800 425 0090 (MTNL/BSNL), Non Toll Free No. 91 40 23001181, Fax: +91 22 40979878, Meha Jain Nemani
Scheme Petition atong with all the exhibits will be furnished by the Petitioner's ) ] For KDRA Insolvency Professionals Private Limited
g / Website: www.edelweissmi.com Resalution Profassional - 48 Metworks Private Limited {Under CIRF)
Authonzed Heprasentative to any person requinng the same on payment of the i - A Reg. Mo IBBUIPE-0059,1PA-1 /2022-23/50037
i Corraspondance Sddrass of the Resalidion Professional: Unil # 207, Kshifij, Mear
prescribed 165 orina same i B Tl imied MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS, Azad Nagar Metra Station, Veera Desai Road, Andheri West, Mumbai - 450053,
For STL Networks Limited READ ALL SCHEME RELATED DOCUMENTS CAREFULLY.
Amil Deshpande
Date: November 22, 2024 Authorised Signatory -
Place: Pung (ACS 17551) CHEMCRUX ENTERPRISES LIMITED MUTUALFLIMN [ .
CIN: L01110GJ1996PLC029329 Sahi Hai_ i @
Regd. Off.: 330, TRIVIA Complex, Natubhai Circle, Racecourse, Vadodara-390007 e
"l Email: girishshah@chemcrux.com Ph.: 0265-2984803/2988903 g
XmsE METROPOLITAN STOCK EXCHANGE OF INDIA LIMITED ? - -
s Website: www.chemcrux.com =
Registered Office: 205(A), 2nd floor, Piramal Agastya Corporate Park, NOTICE OF POSTAL BALLOT THROUGH REMOTE E-VOTING UTI Mutual Fund
Kamani Junction, L.B.S Road, Kurla (West), Mumbai — 400070 L . . . . . -
Tel. 9122 6112 9000, Website: www.msei.in/ Email id: secretarial@msei.in Notice is hereby given, in accordance WIFh Section 108 and 110 of 'thle Cqmpanles Act, 201'3 (the' Act') ” ? ¢ k f? eh f‘ﬂ.r’ Zin Jﬂﬂ.l' k-ﬂ.
CIN: U65999MH2008PLC185856 read with Rule 20 and 22 of the Companies (Management and Administration) Rules, 2014 ('Rules') and 4
other applicable provisions, if any, Secretarial Standard on General Meetings (SS-2), Regulation 44 of ="
NOTICE OF THE 16TH ANNUAL GENERAL MEETING, the Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements) ; ;
E-VOTING INFORMATION Regulations, 2015 (“Listing Regulations”) (including any statutory modification or re-enactment thereof Notice For Declaration Of

NOTICE is hereby given that the 16th Annual General Meeting (“AGM”) of for the time being in force), read with the MCA General Circular No. 09/2024 dated 19th September 2024 - - - - -
shareholders of Metropolitan Stock Exchange of India Limited (“the Company”) and other relevant Circulars issued by the Ministry of Corporate Affairs (MCA') from time to time (MCA In come DlStI’l b utl on C um Ca p | tal \X/l th d ra Wal
will be held on Thursday, December 19, 2024 at 2:00 P.M (IST) through Video Circulars) and the Securities and Exchan L

o e T P » ge Board of India in this regards and pursuant to other " - - - )
gﬁgﬁﬁé‘fr}fég%t(y: ch/rp%rhaetreAlygrllg Kamant Junction, LB )Salgoggs(ﬁzjrén?\,&fs%r’ applicable laws and regulations the following resolutions are proposed to be passed by the members of UTI Aggressive Hybrid Fund (Erstwhile UTI Hybrid Equity Fund)
Mumbai — 400070, to transact the businesses as set out in the Notice of the Chemcrux Enterprises Limited (the Company) by way of Postal Ballot only through remote e-voting:
meeting without the presence of physical quorum. 1.To consider appointment of Mr. Nayankumar Champaklal Shah (DIN: 10824202) as Non-Executive Quantum of NAV as on

The Notice along with the Annual Report 2023-24 is being sent only through Independent Director — Special Resolution Name of IDCW (Gross Record | Face Value | November 19, 2024
glgr%g?]'; nvaﬁggeognf ;Ii(ljag’d yr%\ggqsbevrvezrg’ r2e092i;1tetr%dalIv\z?r?reiﬂgldgrespé);tghrsl 2.To consider appointment of Mr. Vipul Pramodchandra Sanghvi (DIN: 10824210) as a Director (Non- the Plan Distributable Amt.)*|  pate (per unit) (per unit
Participant(s). The Annual Report containing the Notice is available on the Independent) — Ordinary Resolution % ¥ per unit 3
website of the Company at https://www.msei.in/about-us/financials and on the 3.To consider appointment of Mr. Vipul Pramodchandra Sanghvi (DIN: 10824210) as Whole Time UT Aqaressive Hvbrid Fund
‘r’]‘f(‘t*bs_'}/e of t_Natlo(rjllal Services  Depositories  Limited  ("NSDL") Director designated as Executive Director and approval of payment of remuneration — Special Resolution Regulggman ) Pa))//out of

PS-[IWWW.EVOTINg.nsdl.com. - - ) In compliance with the provisions of the Act and Listing Regulations, read with MCA Circulars, the I

The Company has provided its Members, the facility to cast their vote o , , Income Distribution cum 43.9435
electronically, during the following period, through the e-voting services Company has completed electronic dispatch of Postal Ballot Notice along with explanatory statement Capital Withdrawal option Tuesday
provided by NSDL. thereto as required under the provisions of Section 102 of the Act on 21st November 2024 by email to all (IDCW)

its shareholders holding shares as on Friday, 15th November 2024 (“‘Cut-off date”) and whose email id is 2.00% 0.9000 November 26, 310.00
Commencement of remote e-voting: | Monday, December 16, 2024 from 9:00 AM (IST) ) : g n rriday, 1ot o _ ) UTI Aggressive Hybrid Fund 2024
Conclusion of remote e-voting Wednesday, December 18, 2024 at 5:00 PM (iST) registered with the Company/ Depositories/ Depository Participants to transact the businesses as set out in Dhrect Plan - PawoLt of

The Temote ovotng shall be disabled b ,NSDL tor vc;tin theréafter d the Notice dated 11th November 2024. Members who have not registered /updated their e-mail ids are IN— Dl,smba/t icl;n wm 48,6026
Shareholders will not ge allowed to vote bey)clmd said date andgtime. In addition requegteq to register' / ypdate the same V\.’ith 'their rgspective Depository Participant/s or their respective Capital Withdrawal option .
to the above, the facility of e-voting shall also be made available at the AGM for depositories for receiving future communication(s) in electronic form. IDCW)
the Members who have not already cast their vote prior to the AGM by e-voting. The Postal Ballot Notice is available on Company's website at www.chemcrux.com, website of BSE

Shareholders, as on cut-off date, will be able to attend the AGM through VC Limited at www.bseindia.com and on website of National Securities Depository Limited (NSDL), the *Distribution of above IDCW is subject to the availability of distributable surplus as on record date.
gf"lg%;geailgg‘;?[‘igﬁ;?;‘;‘;rmr%rl?g‘l"hd\e,(é gﬁ“:gbﬁ:;iﬂﬁhae"ﬁ%t'{lset:)“fcttr'féniéﬁ agency for providing remote e-voting services, at www.evoting.nsdl.com. No physical copy of Notice has Income distribution cum capital withdrawal payment to the investor will be lower to the extent

Any person who becomes Member of the Company after sending the Notice. been sent to Members and the communication of assent /dissent of Members will take place only through of statutory levy (if applicable). Income distribution will be made, net of tax deducted at source
of the AGM and holding shares as of the cut-off date' may download the Notice remote e-voting. Voting rights of the Members has been reckoned as on Friday, 15th November 2024 as applicable.
of the AGM and follow the procedure for remote e-voting/ attending the AGM (cutoff date) and a person who is not a member as on cutoff date shall treat this notice for information ) o ]
through VC/e-voting at the AGM as mentioned in the Notice of the AGM. purpose only. Pursuant to payment of IDCW, the NAV of the income distribution cum capital

In case of any query and/or grievance, in respect of voting by electronic i : withdrawal options of the scheme would fall to the extent of payout and statutory le
means, Members may refer to the Help & Frequently Asked Questions (FAQs) Allthe members are mformgd that. , . if : P pay yiew
and e-voting user manual available at the download section of 1.The businesses set forth in the notice of Postal Ballot shall be transacted only through electronic means. (if applicable).
https://www.evoting.nsdl.com (NSDL Website) or contact NSDL, 301, 3rd Floor, 2.The remote e-voting shall commence on Friday, 22nd November 2024 at 9:00 a.m. (IST). ~ : b . - -

Naman Chambers, G Block, Plot No- C-32, Bandra Kurla Complex, Bandra East, 3.The remote e-voting shall end on Saturday, 21st December 2024 at 05:00 p.m. (IST). The remote such of the urjltholders .under thg income distribution cum cap '.tal withdrawal options whose
Mumbai- 400051 or call on the toll-free number(s): 1800-21-09911 and 022 - . ) . T names appear in the register of unitholders as at the close of business hours on the record date
(s)
. ; e-voting shall be disabled by NSDL thereafter. Once the vote on a resolution is cast, a member shall ) . - : . . : .
ﬁ8|8% k7002‘ @Ord |'S?1Ir']d a request at evoting@nsdl.co.in  or not be allowed to change it subsequently fixed for each income distribution cum capital withdrawal shall be entitled to receive the income

elpdesk.evoting@cdslindia.com. : o . ) o . .

Helpdesk for Individual Members for any technical issues related to login 4.The cutoff date is Friday, 15th November 2024 for determining the eligibility to vote by electronic means. distribution cum capital withdrawal so distributed. The reinvestment, if any, shall be treated as
through Depository i.e, NSDL and CDSL: The Company has appointed Mr. Kashyap Shah (Membership No.: F7662, COP No.: 6672), Proprietor constructive payment of IDCW to the unitholders as also constructive receipt of payment of the
Login Type Helpdesk Details of M/s. Kashyap Shah & Co., Practising Company Secretaries, Vadodara to act as Scrutinizer for amount by the unitholders. No load will be charged on units allotted on reinvestment of IDCW.
Securities with | Members facing any technical issue in login can contact NSDL conducting Postal Ballot through remote e-voting in fair and transparent manner. _

NSDL helpdesk by sending a request at evoting@nsdl.co.in or call at The result of Postal Ballot will be announced within two (2) working days of conclusion of remote Mumbai
toll free no.: 022 - 4886 7000 e-voting and will be displayed on the Company's website at www.chemcrux.com, on website BSE Limited November 21, 2024 Toll Free No.: 1800 266 1230 www.utimf.com
ities wi i ical i in loqi at www.bseindia.com and on website of NSDL at www.evoting.nsdl.com. For e-voting instructions,
pecurties wil [ embers facing any tedinicallssue i login can contact D=L members may go through the instructions given in Notice and i?] case of any queries gr grievances REGISTERED OFFICE: UTI Tower, ‘Gn’ Block, Bandra Kurla Complex, Bandra (E), Mumbai - 400051,
poet [eipdesichy sencing a redbiest akelodesk evollng@esindia.cor members may refer the FAQs for shareholders and e-voting user manual for shareholders, available at thé Phone: 022 = 66786666. UTI Asset Management Company Ltd. {Investment Manager for UTI Mutual Fund)
or contact at 1800-21-09911 yTe . g S, E-mail: invest@uti.co.in, (CIN-L65991MH2002PLC137867).
) . downloads section of www.evoting.nsdl.com or members may send request at evoting@nsdl.com or _ _ _ _ .
For Metropolitan Stock Exchange of India Limited members may contact Ms. Pallavi Mhatre on toll free no.; 022 - 4886 7000. FQr more information, please contact the neares_t_UTl Financial Centre or your AMFI/ NISM certified Mutual Fund
Sd/- Distributor, for a copy of Statement of Additional Information, Scheme Information Document and Key
Durgesh Kadam For CHEMCRUX ENTERPRISES LIMITED Information Memorandum cum Application Form.
Place: Mumbai Head - Legal and Company Secretary Place : Vadodara Sd/- - - -
Date: November 22, 2024 Membership No. F8496 Date : 21* November, 2024 Dipika Rajpal (Company Secretary) Mutual Fund investments are subject to market risks, read all scheme related documents carefully.
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